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SHRI A. G KULKARNI: You should pay
something on this matter.

MR. DEPUTY CHAIRMAN: Why should
I say?

SHRI A. G. KULKARNI: This is a very
serious matter. You should advise the
Government or assure us that this will te
done.

THE LEADER OF THE OPPOSITION
(SHRI M. S. GURUPADASWAMY): May I
suggest that this situation can be met by
making the legislation retrospectively?

MR. DEPUTY CHAIRMAN: I agree with
the hon. Members that this is a very
important question. I also appreciate the
views expressed by the hon. Members. It
seems they have great concern for the
multitude of landless labourers who would be
benefited if the legislation is passed.
Unfortunately, Mr. Om Mehta or the Minister
for Parliamentary Affairs is not present here
today.

SHRI N. G. GORAY: Sir, when these
Bills are there and when very important
issues are referred to the Minister of
Parliamentary Affairs just vanishes.

MR. DEPUTY CHAIRMAN: Perhaps he
is busy in the other House. We should not
blame him ofthand. But I hope he will take
note of the various views expressed by the
hon. Members and try to inform his own
Government and the Government of
Maharashtra also that the members would
like this land legislation to have retrospective
effect.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT/

sadm v fawmr aan

At Wi oftags wamg & ww w4
(SHRI OM MEHTA): I will inform, Sir.

THE INLAND AIR TRAVEL TAX BILL,
1971
THE DEPUTY MINISTER IN THE
MINIQTRY OF FINANCE/ farf VSTm
q I wat (SHRIMATI SUSHILA
ROHATGI). Sir, with your permission I
move—>

"That the Bill to provide for the levy of a
tax on inland air travel,
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as passed by Lok Sabha, be taken into
consideration."

As hon. Members are aware, following
discussions with the Governors and Chief
Ministers of States recently, Government have
taken a number of steps to raise additional
resources to meet the expenditure on the relief
of Bangla Desh refugees. One such step is the
levy of a tax on railway passenger fares.
However, air travel teing a more expensive
means of individual travel than railway travel,
it would have been inequitous to have left this
type of travel out of the purview of the levy at
the same time as the commencement of the
levy on railway passenger fares. Accordingly,
Government decided to impose a tax of 5 per
cent, of the fares paid by passengers for inland
air journeys also. In order to facilitate the
collection of the tax and to avoid
inconvenience to the travelling public a
provision has been made in the Bill for
collection of the tax by the carriers as an
addition to the fares payable by passengers.
The additional revenue expected from this tax
is estimated at about Rs. 2.5 crores in a full
year and about Rs. 94 lakhs in the current year.

Sir, it became necessary to impose this levy
through an Ordinance as the levy had to be
synchronised with the corresponding levy on
railway passenger fares and administrative
arrangements had to be made before it could
be brought into effect because of the system of
advance booking of tickets for air journeys.

The present Bill seeks to replace this
Ordinance.

Considering the laudable object of the Bills,
I am sure the House will wholeheartedly
support this measure.

The question was proposed.

SHRI N. R. MUNISWAMY (Tamil Nadu):
Mr. Deputy Chairman, Sir, I do not propose to
inflict over and again the same argument that
has teen advanced with regard to the other
Ordinances which have come here and remit it
back to the Lok Sabha. The self same
arguments may be made applicable to this Bill
also. Let me add a few of my reasons why I
am opposing this.
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[Shri N. R. Munisw<amy]

This Bill definitely says that the State of
Jammu and Kashmir is excluded. The reason
assigned by the hon. Minister, not in this
House but in the other House, is that articles
370 of the Constitution stands in the way. It
is said that the Home Ministry has taken
adequate steps to get the concurrence of that
State Government so that the provisions of
this Bill are also made applicable to that part
of the country. I would only draw your
attention to article 370 of the Constitution
which says: —

"(i) Notwithstanding anything in this
Constitution,—

(a) the provisions of article 238 shall
not apply in relation to the State of
Jammu and Kashmir."

That has been attracted by the Constitution
(Twenty-fifth Amendment) Bill. But as far
as the other clauses are concerned, they are
retained. Here they made a slight distinction
and that distinction is that the power of
Parliament is limited only to those matters in
the Union List and the Concurrent List
which, in consultation with the Government
of the State, are declared by the President to
correspond to matters specified in the
Instrument of Accession governing the
accession of the State to the Dominion of
India as the matters with respect to which the
Dominion Legislature may make such laws
for that State and also in case the President
wants, he can get concurrence from the State
Government to make applicable all these
things.

Sir, my request is that when a Conference
is called, I am suae, the J&K Governor as
well as the Chief Minister are present. If
they are not invited I can understand. I
believe that they have been invited. They
should have persuaded him to make this pro-
vlision of the Bill applicable to that State
also.

Barring these two aspects, i.e. consulting
to declare these provisions of the article to
be applicable and also getting the
concurrence in respect of the present Bill,
these two provisions have been given a clean
go-by by another provision, i.e. clause 3 of
the same article 370 which says-
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"Notwithstanding  anything in the
foregoing provisions of this article, the
President may, by put lie notification,
declare that this article shall cease to be
operative or shall be operative only with
such exceptions and modifications and from
such date as he may specify."

Thus, it clearly indicates that the President
could have simply said that this article is not
applicable and all the provisions that are found
in this Bill can be made applicable to that
State. This has not been done and I do not
know for what reasons they have excluded
J&K since it is an integral part of India. I wish
this step should have been taken.

Then, so many Ordinances have been issued
raising revenue and levying taxes and these
taxes put together might possibly be a
miniature budget. Each Ordinance and each
Bill has a separate subject, one dealing with
Railways, the other with Communications, and
another one with the Home Ministry. The
present Bill deals with Civil Aviation. In all
such cases, when you are dealing with
different subjects, it would have been good if
the Minister concerned with the subject would
have been present. For the present Bill,
Minister of Civil Aviation must have been pre-
sent. The reason is that when you advance
arguments for comfort or for improvement or
anything else, I know the reports go to the
concerned Ministry. But we cannot get or ex-
pect a reply from the Finance Ministry because
it deals with the raising of the resources and
asking all the concerned parties for recovery. I
agree that this revenue is meant for
administration or for giving relief to the
refugees. I do not grudge this; it must be done,
but this discrimination from subject to subject
must be avoided.

I want to bring to your kind notice one more
thing about 'rates'. Whenever any rates are
increased, we expect some extra comfort.
Now the functioning of the Indian Airlines is
so perfunctory that much has to be improved,
the less it is said, the better it is for all of us.
Sir, we all know very recently about Rs. 60 to
Rs. 100 have been increased for each flight.
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Barring that, we have to pay from our pockets
as tax a sum of Rs. 40 to Rs. 50, and I do not
know whether this extra tax is to be taken as a
gift towards the relief of these refugees or it is
being included in anything else. I was told
about this; subject to correction, even our
Parliamentary Secretary has taken steps to see
that whenever we make interim journey
whether these amounts have to be collected or
not. I do not mind giving this money because
it will go as a donation from all of us. I only
want some sort of comfort to be given.
Whenever they serve snacks, they usually
give us biscuits, coffee and do away with it.
When it is dinner time, they give us such
things that most of the items are not
acceptable to many people. They might be ac-
ceptable to some, but most of them are not
good. The present Minister will not be able to
answer. This is one question. This is to be
looked into.

Then again, the security checks are creating
a problem. In one case, I do not know whether
it was an international passenger, somebody
had boarded the aircraft and created some
mischief. The result of this is that every one of
us surfer as a result of the security check.
When they open the box, they do not see
whether he is a respectable person or an
Indian national or an anti-social element. They
simply put everything in disorder and it takes
lot of time for us to put everything, in order.
You may support everything because Mr. De-
puty Chairman, you might have been allowed
to go in a different way, some hon. Members
are also allowed to go like that and also some
Ministers. Why this distinction? I do not say
that they should be put to difficulty, but I just
say that the difficulties put to other
passenengers must be removed altogether. We
are travelling in our own country, we are in-
land passengers, and I do not think any Indian
national will do any mischief coming from
Trivandrum to Delhi or from Madurai to
Madras. It may be a short distance or a long
distance. I am not blaming the staff because
they carry out the instructions of the
Government.
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But the thing is to what extent you are
creating, difficulties. Supposing there is rain,
then there is no question of identification or
anything like that tefore we board the plane.
We just directly get into the plane. We are
free to go in if the rain comes to our rescue
tut on days when there is no rain, when the
sun shines, we will have this type of
difficulty. I say this sort of thing is not at all
right.

So far as service in the aircraft is concerned,
what is the extra that we get? Recently there
was an increase of some Rs. 57 for a trip from
Madras to Delhi but there has been no signi-
ficant improvement in the service or facilities
that we get. Only the fare goes on increasing.
What was Rs. 192 some years ago is now
roughly Rs. 500 which is almost two and a
half times. There must be some sort of comfort
or satisfaction for the man who has to pay. He
must get some utility for the money he pays.
In this  particular case for this increase of Rs.
47 he cannot expect any utility because that
amount goes for the relief of the Bangla
Desh people. To that extent I will not grudge.
But otherwise I say there must be some
improvement. People must be given  good
snacks, good lunches, dinners and things like
that. So this aspect has to be looked into. Also
as I said the security check should be done
away with. There is no excuse for having it
in internal flights. If we go beyond the
territory of India we can understand such
checks being made because one does not know
who is a national and who is a non-national. In
the case of internal flights there should be no
difficulty. I would suggest they must have a
separate set of intelligence section to give
them information about the possible sources of
mischief. Or they must have informants
who could give them information. We do
not mind giving some baksheesh or presents
for giving such information. If we do not have
an efficient  intelligence section or a set of
informers, people are put to unnecessary diffi-
culties. Because somebody does some
mistake, it does not mean all the people
should be put to such trouble. I wish that the
Government should take into consideration
this aspect
and see that this security check is
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[Shri N. R. Muniswamy.] done away. So
far as this travel tax is concerned, we are
willing to pay but so far as the north east
area is concerned, in places like Manipur,
Belonia etc. where there is neither jeepable
road nor even walkable road —there is only
pedestrian pathway to move about in those
places—and where people necessarily have
to take to air travel, whether by Dakota or
Fokker Frienship or any other aircraft, we
must reduce the fare.

Regarding expansion of air services, some
time back this question was raised in the
House that each district centre must have a
small air strip. Now we must ask the
manufacturers to see, instead of having to
have a regular runway, if the aircraft could
not be designed in such a way that it will be
able to take off vertically and also get down
vertically which will eliminate the need for
having an elaborate runway. With all the
modern technological advancement it should
not be difficult for the manufacturers to
produce such an aircraft that can fly off
straightaway and drop down vertically on the
ground without the necessity of having a
runway. If this is possible, then it will be easy
to have an air strip in every district centre in
the country. Apart from main routes we must
have feeder services; otherwise I do not think
we wiH be able to do our work properly. I
would therefore request the Government to
take into consideration all these things.

About the other things as I have already
said, instead of discussing and having
correspondence with the Jammu and
Kashmir Government through the Home
Ministry it is better that the President
exercises his right under sub-clause (3) of
article 370.

With these words, I support this measure.

SHRI M. K. MOHTA (Rajasthan): Mr.
Deputy Chairman, Sir the Bill before the
House seeks to impose a tax of five per cent
of the fare for all inland journeys after a
certain date in the country. I beg to submit in
this connection that inland air travel is
already so expensive in the country that it is
out of the reach of
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most Indians. The aim of the Government and
the target of the Government should have
been to cheapen and popularise air travel to
such an extent that more and more common
people are in a position to undertake air travel
in preference to other modes of travel. In
this connection, I should like to mention that in
America air travel has heen cheapened to such
an extent with the introduction of the so-called
air buses that the air fare between New York
and Chicago is no more than the bus fare
between these two cities. Now, this is the way
to popularise air travel and not the way that
has been undertaken ty the Government,
namely increase  the fare all the time and
impose more levies on air fares. This is not the
way to popularise travel by air in a country
such as India which is poor by any standards.
The reason given to impose this levy is the
mounting Government expenditure which has
to be met by fresh levies. I woud like to submit
that this is a very ill-advised and not a very
well-thought out measure for collecting money
for the exchequer. The agricultural sector of
the economy, which has seen affluence in
recent years, goes untouched year after year. It
has been estimated by economists that even if
one per cent of the agricultural incomes
were mobilised for national  purposes, it
would yield as much as Rs. 150 crores per
year. One particular step and a small step at
that, which would impose a very small burden
on the average agriculturist, can  yield a huge
sum of money, as  much as Rs, 150 crores.
Instead -'of taking any such step, which
would be the right step, the Government is
coming forward with these measures ~ which
are ineffective to say the least and iniquitous
also. To start with, this will be a jugglery oi'
figures because the tax that will be collected
by a levy on air fares, a very substantial part of
it, would be from the Government itself,
because the number of persons who are
travelling by air on Government account is SO
huge that the tax would be collected on the
one hand and it would be paid by the
Government itself from another pocket. So,
this will be  nothing but a sort of transfer
entry, a book entry, a paper entry and the
impression
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that is being given to the public that this is a
measure for collecting more revenue for the
Government is only half true. The correct
figures should be given by the Government
immediately as to what would be the real
effort, the net effect on the Central exchequer
by this measure. If the IAC were to undertake
plans to increase their efficiency, to reduce
their expenditure, the internal profits of the
IAC would themselves be sufficient to make a
much greater contribution to the Central
exchequer. Instead, inefficiency is continuing
in the IAC. Not only that. By levying such
taxes on air fares, tourism would be affected to
a very great extent which would mean a great
loss to the economy of the country in many in-
direct ways. It would te very interesting to
know what the Ministry of Tourism thinks
about this kind of measure.

The Indian Airlines have been silent on this
so far as I know. But when a similar tax was
levied on international air fares in the last Bud-
get, the Chairman of Air India and other
spokesman for Air India were fortnight enough
to say that the loss to Air India by such a levy
would be much more than the revenue that the
Government expected to have by such a
measure. Perhaps, in the Indian Airlines
Corporation's experience, the efiect would not
be very different—which would mean that the
country would lose much more indirectly
because tourism could go down because the
costs of air travel would have gone up, and the
very small amount of money that the
Government would collect would simply not
be worth while. When very great sums of
money are being spent in Indian rupees as well
as foreign exchange for acquiring planes and
other equipment to increase air traffic in our
country, why is it that steps are not being taken
simultaneously to see that the Indian Airlines
Corporation is run much more efficiently and
is made to contribute much more to the Central
exchequer, instead of reverting to these
measures which are ineffective, which will
lead to loss of revenue to the country as a
whole due to decline in tourism and which
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would also hit the common man, air travel for
whom will be completely outside his reach?

These are the objections to this Bill and
therefore I would request the hon. Minister to
reconsider it and bring forward measures
which would really add to the Central ex-
chequer's revenues and not to play with these
paper entries which would not have the
desired effect and which would have many
injurious effects on the economy.

5t fdwm 3wt (qeg g2m) : ofraq,
wear gl fF adr S e fagn F o
fama GEdaw 77 f& 99 7 famar a9
T¥23l FL a%9, fFa-fem @6 § o9
FAFT A O TEEST AT | WA gy
fadl 7 o1 oo fad § | 997 7 3w
1 7 gafa agaa a8 § 5 9 wrfagt oz
F1E 3 T AT HIT IAH | g 50
FTAT FT AWEAT & W T 3, I
QTEAT H=T AT 77 ZR0 3 51 a3 oyt 7,
ST FATS FETH 7 T 32 9% £, 39 90 H
& Frat s | Afa 9 oft T way 7w
ZHT FT AR AT W wwfew Swrs
Tl 2 W wafon 78 & fF frod of ox
FreaW 7 ox e aw o f o
IHH T A A O &7 AT 0% 97 fire
WWWﬁWWWWWg'qr|
&1 FW UF AT A1 A TN FL GO A
FA § W Z TTF T wA & fired i
At gir 2, a1 TaR gare s afi
ag G wE T % AN FwsH @ Ay
AT @ WY | FEEI F A1 A ua
T/ § fr WA AT 9 @ i A 5w
w0 aAT § s, g ven w1 qemTe
TE & | AfFT T gAvy g arfao fin
Zars ST W AT A TA WA F oy
g @l e Wl A O # g
AT F A AT 43 | Ewew & faw
A TRl TERT WT Tiww Hforr famre
aa @ & | 78 T oftenfy &9 § wen



147  Inland Air Travel

|47 frdsmr 741)

A A9 S T IR A WA A€
faare @@ 8, wage IA41 gAzAH A
F1 foer #%dr & | safAw w9 7 aw 39
fanmi 1 721 T @ WG TR ®
faam st 25 anfad T 3w fam #
oA 57 w2 & s ar #rE fawar i
ata a8 & | wad wfafor or am g
AT o qfaeardt St 9wt 9 & @
qraAg wAT o 7 quAT argar § 5
feama & 7 &9 @oa & | FEwar 4 FF7
AT A% UF A AT F wa 9 49
Faar, A wyawe ¥ Afane F fig 5
A0 %1 32 2 ¥ g w7 faar 1w
gzt i &3 war @t wr fare s ?
at gAY gF § A0 & aga g0 awn o
A1 wAT Efad 99 §, AT FTC G AT
qg A AT FAT a7 WS FwoArs Ad
ZIAT | SR TR GH aug H A0
SFY T S AL F T G AT
T F | FEgen & fan =W 2 A ww 3
it s <9 G & 7w § IR0 GAEATE |
AT, AT HEAT T AR TF FL AT
g—

Rule 2.—In the case of a journey by a
passenger from a place in the territories to
which this Act extends to a place in the
State of Jammu and Kashmir the tax levi-

able shall be computed as if such journey
were up to Amritsar.

Rule 3.—In the case of a journey by a
passenger from a place in the State of
Jammu and Kashmir to a place in the
territories to which this Act extends, the tax
leviable be computed as if such journey
were from Amritsar."

THFAT § W TE-FTHIR F 0w A e
&, a1 e e 7l # s Aoy
ATAT AT A A FwoArE oft AT 4T 7
o TE § n Frefie F ardy &, srofre
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TEaT § | AtfEAw & S 7 A7 AT
AT T 2 A wa oz & wf
aEWA AT FEOM FTE 1A qAE A
FIAA A9T 7 TR e G smar &

ST A o gy i e
¥ AW B A ATEAT &1 IWE A o
agd f=ar &7 3| g1 9T 2 ) 0F war
AF AWT F TEA FHT ATAAF L AEA A
+fr gaaT aga @4 faing Fear ar ) zafao
& qawar § % 2z aga a9 9 gE g )
ST AOHT TR ATAAT § T aAdT
AT F7 F15 T 947 &1 T8N | 77 299
A T AT WA AT F7 AT qriearaE
1 wfadoe g=q 7 fah o2y far amsir g,
71 T 4 & ag wifEae Tw TEH g
aifgn ar, @F FT FAlE 9 qAT O
Far a1 15 AT § | W wiE
T aTEe qUEAHE § WAA A% aé
FeR A1 TA A% wEAT E1 A, Ty wE
A A1 9 |

fr @0 # ag FA IO AT, &
AT § F Taw | auA A 0T, AFT 6w
7 T A T AWAT § AL AT FHOUA TG
auAeT A% £ {6 T8, Twt wrEy wa
ot agmmAT | 5 97 9 AT TAH
STTAT 4T & |17 Fgy v g o gEa ward
FIIE T 1 ATATAT gAY, AlHA FAHI
TGT T @ (A0 AT DI § TER 7=
avoe wr faam o | sEE AT R
o & f arg 12 @A wig wa A
AT | TG AATET A gERferue
ag T FAA 1,10 AT TE AT A,
fopfar uFmafeas # 40 g7 wOAT TE@T
T &1 gw Al awea g fF 9w ard
F7rE wqh 1 A RO 5 aTEeE A &
ST T gATE FAT B AT AGA &1 AEAT
a1, FaEr q9AT F fag afe w1 w5
FT fa T & WY S AT @ Agrer



151 Inland Air Travel

|41 dTo THo HEH |

[EAJYA SABHA]

Tax Bill, 1971 152

A, qTT AE avd T TE WY e

=% 2w afivg ot AU AT &Y ay | W AT RgATATER @ § ag agd R Ao
#% a7 &% T A s N, G gw | AET WOH T §, 70 g oy o Y

:r?rmrﬂar’nﬁmgwmag ST HA

w21 [ 74 27 F1 4T 42 FA @97 &, A7
TrTe &1 g qe fgare e arfzo
frafy o Faa o1 qEmT A W7 e &
AT & IO TIAT ATE I, I8 TS 90T
adrET A2 g & |

TE AT wE § B TsaTe ar qe-
g1, T4 @Fi 7 wgr M f5 uer qw oo
form wan aqer g ATl 1 wvar F_a
2112 &R W F7 AFA &, AU 0 AT TFAT
2, 3Iaf 41 ®q A, 4f5a T w1 w
F4A FT OF AOF FAT TIlEF | AT ALAT
TATAT AT &, I@ AT F W AW HT
wrdT 2| gafm & argan g o awwe
TH UL FATA FE | FH U ET AT AT A FL
fa o oy 7 St qifaaw=t azfa w= @
& IHW WiW 9gA | TH 3T FT A/ gy
g arfzn ot B oareaw qum WA
HHg q w1 G )

ﬁntﬁgr&mﬁzmﬂ ArTEe, &

avr m A a8 ward g Fe oaga @t |

AT ST F FET 4T DA IAT FUC I
e wam #1799 781 fAar gz & &
wa Py farr 9% 9wiA @0 | & oY F A
AT F1 ZRIAT AL ATFAV ) AfFwT www of
ﬁqrg:ﬁﬁ'mamﬁfﬁmir
waq @ Fefeqs 4@ G 1 wafem A
mifzdrg & #ifaer & =g & a1 T
HEAVIHAT % G99 | F1 470 FI §, Iq 9T
Faw ol & faaw won awdr §
frowaeda #TH F91 g1 I9 &)
v g4 AW F @ ® R A &y
wgf wome B ofifeafs & a9 o9
oo afefeafa 7 @2 awg 71 2EF gu
ST e g A aga A g WA ga @
T SRR w6 |

FFTA ®E 2, TA A T IAR) ARTAS
TET 49 0T TE) B | w4, qved W I
I =t T 47 @, T IR 4T FEAT
f& smf w0 o are gafafis 2o &
ww Zfaw gaar wear @ wn # fr oee
g Y AYE AR UL AW FA1 8 | 9
wE AT & 1 97 A Fu9 4@ F7ar & fE
FATL T AT Y A1 KA a9 Y I
2 W< Agd ¥ WAl F A1 3 A% T g
qr% £\ F w aF FW A9 4, FOA ;,
ZATH R 7 97 42 4 fw ag A a1f
e e 2 & forer faeme 4 a2 @ 2,
FAA A HT EE HT EE | ATH T IAHYN
IHT & WeRl W 4% FEAT qvgAr g
W 8 W TA faq & g I nafant %
AV F 1 W 78 & Ty s v an
gaa afsm &7 faar 2 ) s o A9 &
s 3 5t av w1 s T@
g wiw T # G avE A e awer
o

7% S uae ifaw 2, zaver maer @
1< 79 w4 A6 A 0w & o geir
77 e dfam ad A A § o v
A @Far gt ar fes g £ 54 a
awar s g1 ) aiva grEgHr JATe 77 41
et w731 & #T 7 & @ gar wn
AT S T AFATE | A7 48 A da maman
T § 7€ FA O T a5 A1fira @ar s
qrE A AT aTET AT Aqar g ) Ed
W qrEHT TE W | safEe e s
& o e gwr e % o ar Ant wfaer
# vy arfaai 1 951 w301, g9 arie
H qATT T FUF a7 T AT W I
0 o Tw faw & & gedr ave {
agd W FE W WA aade Bt

[amzqa’mwmﬂﬂwrﬁﬂl



153 Inland Air Travel

i wut efefesm it = &
I F W g8 W WA F PR oUw EvA A
HYFT, BGAT A1 WL AL ETT § A7 Tl
agr w97 sra A e < & fag woar
faar T @I E ag a8 AF AL TET GTHT
H 7877 o weaed # a0z 2 o o
AT UFa 21 @1 & 9% W4T HAd AAT &9 &
wenifadt & fao & 2w Faw o
T TFEAAT EIT | T TG4 FI A FAL FHL

AT Y TEIT & WV A §T T AT A pothetical , t
e " = " .. | question arise just now for that. It is only in a
FTE grarAar 2 | gafan gTF g 9 |

SR, TAHT G AT & AAT ATEAT

=

Z1

dradr 4 a7 %4 0% 2 & oTEe gan
Zfwom 97 99T 9T | 7 A TAAT &
we gl g ot aw wre zfiow
T TR F, 7 T Fea Hial ) Ad )
T W7 (o & AT 2 F Sft A 6 =
AT SHA P A1 AT 3 o1 gEermE St
g B0 It excludes any journey

which is a continuation of an International
journey.

Gren ZfeEl ®F ST ag | agl
T & | waw afafaT s mF oA
FT T2 g, Indr At afearar g |
AT AW OAT ST FE AW § AT AT
sifafeara T A 2 @578 | Ao Uo HYo
F gl & W9 TA TR W O3S
A% & AT & TR & W IR A
g frond qz qgar aar & B #E &
wHT gaTe Zfeow v TEeT W O |

ZAdY AT, S °re g 41, @57 -
Iz gw &, & za% #ifaer @ a@wadt
# St o ¥ gAre AT @ ST
& qvae | <ar A1 | 9% a5 a1  f oeg-
FINIT F TFg | 57 I g A HR
R EAC RS D e e L | R R oA
IUF qE | A g AT O FgAT ATEd

&

[2 DEC. 1971]

Tax Bill, 1971 154

The Home Ministry has already-written to
the State Governments for their concurrence
for the extension of the inland travel tax, a tax
on postal articles and the foreign travel tax.
This concurrence of the State Governments is
necessary by virtue of Article 370 of the
Constitution. Apart from that, we are awaiting
their concurrence and as soon as it comes © . .

SHRI MAHAVIR TYAGI: Is there any
provision in the Bill that as soon as the
concurrence comes, without amending it, it
will be leviable?

SHRIMATI SUSHILA ROHATGTI: That is
a hypothetical thing. I do not think that

pending stage. We have not heard from the
State Governments. We are proceeding with
the question and we do do not know how long
it wil take . . .

SHRI MAHAVIR TYAGI: But why not
make a provision here that it will be leviable
as soon as the concurrence comes?

SHRIMATI SUSHILA ROHATGI: We do
not know how soon the consent will come.
We do share his concern on this, but we are
not in a position to make any commitment.
We do not know how much delay there will
be...

SHRI MAHAVIR TYAGI: Now itself you
provided that "Provided that such and such
clause will not be affected ..."

SHRI A. D. MANI (Madhya Pradesh): Sir,
I would like to put one question. I do not want
to embarrass the Deputy Finance Minister The
air travel has gone up and even Members of
Parliament are asked to pay 5 per cent out of
their meagre allowances, meagre in the light
of the rise in the cost of living at the present
time. I only wanted to ask her to communicate
to the Minister for Civil Aviation that we all
resent that the Indian Airlines are going to cut
down even other concessions like giving a
free ride up to the airport.

1 p.M.

How much are you going to save? You are
taking money fromus in
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the form of this 5 per cent surcharge. Now
you do not want to give even free bus travel.
Is it fair? You are taking so much. I am told
that there is a proposal that even in regard to
foreign travel, we will get a receipt jn the
plane which means you have to pay even for
your meal. I am a very well informed person
and I never talk without the book. Would
you please consider the matter and give an
assurance to the House that what I am saying
will be considered by the Ministry? We do
not want the air travellers to be saddled with
this burden.

SHRIMATI SUSHILA ROHATGI: I do
not question the hon. Member's wisdom
about which I have no doubt at all. We are
not fully aware of what he said. May be he
got it on the basis of some conversation with
somebody. May be it is in the offing, I do
not know. But government is not expected to
work out anything which is not in a very
crystallized form. But I shall convey this to
the concerned authorities. But I might tell
you that there is no question of cutting down
the existing facilities. The concessional rate
will continue to apply to all those who are
entitled to it. They are not to be deprived of
this facility. Similarly, those who perform
through journeys will be entitled to continue
them. Employees also will be entitled to free
travel facilities.

SHRI A. D. MANI: We have to attend
select committee meetings and regular
sessions of Parliament. We get 25 per cent
extra. Now we have to pay 5 per cent
surcharge. Suppose man has to come from
Quilon to Delhi. How much he has to pay?
Is it fair?

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Are we here to hear this dialogue?

SHRIMATI SUSHILA ROHATGI: If 1
may be permitted to say, I think this is not
the correct time for Members of Parliament
to raise this issue. Considering the time that
we are passing through and the

[RAJYA SABHA]
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magnitude of the problem we have to face, 1
think it is neither becoming nor relevant to
raise this issue now. Till yesterday, you were
holding brief for the common man. I do not
know how far Members of Parliament can be
brought under that category. I beg to differ on
that issue.

I think I have covered most of the relevant
points raised. With these words, 1 would
request the House to accept the Bill as it
stands.

~ MR. DEPUTY CHAIRMAN: The question
is:
"That the Bill to provide for the levy of a

tax on inland air travel, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up clause by clause consideration of
the Bill. There are no amendments.

Clauses 2 to 9 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the BiH.

SHRIMATI SUSHILA ROHATGI: Sir, I
move;

"That the Bill be returned." The

question was proposed.

SHRI N. R. MUNISWAMY:: Under clause
5, government reserves the right to exempt
some classes of passengers from the tax. I
would like to know what types of passengers
government is likely to exempt from payment
of this tax.

SHRIMATI SUSHILA ROHATGI: Sir, I
have already stated that the exemption is
there . . Sir, I think it is already in the Bill.

MR. DEPUTY CHAIRMAN: It is Clause 5
of the Bill.

SHRIMATI SUSHILA ROHATGTI: Sir, we
do not have details about that.
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SHRI N. R. MUNISWAMY: Sir, there is
a Clause and it is Clause 5.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): Sir, there is no answer from
the Government.

MR. DEPUTY CHAIRMAN: The hon.
Minister says that she does not have the
information at the present moment.

SHRI A. D. MANI: Sir, it is a very
relevant question.

SHRIMATI SUSHILA ROHATGTI: Sir, 1
have already mentioned that it is the
Government employees. I have mentioned
in my earlier speech and in reply to some
other question that those who are already
getting it, they are entitled in future also,
that is. those who are already entitled will
be entitled in the future also
(Interrwptions.)

MR. DEPUTY CHAIRMAN: All right.
Whenever the notification is issued, I think,
it will be made known to the House.

SHRI CHANDRA SHEKHAR: Yes, Sir.

SHRI N. R. MUNISWAMY: Sir, we can
know it if it is clarified.

SHRI SUNDAR SINGH BHANDARI:
It should be clarified.

MR. DEPUTY CHAIRMAN: The hon.
Minister has said that she does not have the
information at the present moment. Perhaps

the category of persons would be decided
also later.

SHRI CHANDRA SHEKHAR: By
notification.
MR. DEPUTY CHAIRMAN: If the hon.
Minister gets it in the meantime, she may
try to give it in the after-noon. Perhaps
there is no final decision on the categories.

There may not be any information available
with the Government also.

MR. DEPUTY CHAIRMAN: The
question is:

"That the Bill be returned."

The motion was adopted.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till quarter past two.
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The House then adjourned for
lunch at eight minutes past one of
the clock.

The House reassembled after lunch at

quarter past two of the clock, MR. DEPUTY
CHAIRMAN in the Chair.
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APPROVING THE STAMP AND
EXCISE DUTIES (AMENDMENT)
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